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(Notifications and Notices issued by the Patent Ofiice relating to Patents and Designs)

THE PATENT OFFICE
PATENTS AND DESIGNS
Calcutta, the 5th Movember 1983

ADDRESS AND JURISDICTION OF OFFICES OF THE
PATENT OFFICE :

The Patent Office has its Head Offico at Calcuita and Branch
Offices at Bombay, Dethi and Madras having territorial jurls-
diction on a zonal basis as shown below :—

Patent Office Branch,
Todi Estates, IIT Floor,
Lower Parel (West),
Bombay-400013.

Telegraphic address “PATOFFICE".

The States of Gujarat, Maharashtra and Madhya Pradesh
and the Union Territories of Goa, Daman and Diu and
Dadra and Nagar Haveli.

Patent Office Branch,

Unit No. 401 to 405, 1T Floor,
Municipal Market Building,
Saraswatl Marg, Karol Bagh,
New Delhi-110 005.

Telcgraphic address “PATENTOFIC”.

The States of Harvana, Himachal Pradesh, Jammu and
Kashmir, Punjab, Rajasthan and Uttar Pradesh and the
Union Territories of Chandigarh and Delhl.

Y —317 G1/83

Patent Office Branch,
61, Wallajah Road,
Madras-600 002,

Telegraphic address “PATENTOFIS”.

The States of Andhra Pradesh, Karnataka, Kerala, Tamil-
nadu, and the Union Territories of Pondicherry, Lacca-
dive, Minicoy and Amindivi Islands.

Patent Office, (Head Office),
214, Acharya Jagadish Bose Road,
Calcutta-700 017.

Telegraphic address "PATENTS".
Rest of India

All applications, notices, statements or other documents or
any fees required by the Patents Act, 1970 or the Patents
Rules, 1972 will be received only at the appropriate Offices of
the Patent Office.

Fees :—The fees may elther be paid in cash or may be sent
by Money Order or Postal Order, payable to the Controller
at the appropriate Offices or by bank drnft or cheque, payable
to the Controller drawn on a schedule! bank at the place
where the nppropriate office 1s sitnated.

APPLICAITION FOR PATENTS FILED AT THE HEAD
OFFICE, 214, ACHARYA JAGADISH BOSE ROAD,
CALCUTTA-700 017.

The dates showvn in crescent brackets are the dates claimed
under Section 135, of the Act. ‘
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29th September, 1983

1193/Cal/83. Shri Rabindra Nath Das. Inserted Two-in-one,

1194 /Cal/83. Dyiversified products Corporation. Adjustable
bench mounted leg lift exerciser.

1195/Cal/83. Union Carbide Corporation. Improved process
for the preparation of carbofuran.

1196/Cal /83, David Weston. Production of a purifled alumi-
nim mono-chloride from alumina, Dauxites and
clays and the subsequent production of aluminum
metal,

1197/Cal/83. Schlumberger Limited, Surface acoustic wave
SENSOTS.

1198 /Cal/83. Devinder Raj Bhasin. An everlastipg match.

1199/Cal/83. Fonderies Montupet. Process for the production
of composite alloys based on aluminium and boron
and application thereof.

1200/Cal /83. ICI Americas Inc. A method of preparing
2-gubstituted-5-methyl-pyridines.

30th September, 1983

1201/Cal/83. Soclete Nationale Industrielle Aerospatiale S.A.,
Tail rotor arrangement with increased thrust for
rota_riy1 wing aircraft and a device for increasing
the thrust of such a rotor arrangement,

1202/Ca.1/83.t'Ihe Babcock & Wilcox Company. Panel indi-
cator,

1203 /Cal/83. The Boots Company PLC. Therapeutic Agents,
(13th September, 1983).

1204 /Cal /83, The Boots Company PLC. Therapeutic Agents,
(13th September, 1983).

1205/Cal /83. John F. Krumme, Darel E. Hodgson and Ronald
E. McAdams. Method of contraception and appa-
ratus for carrying out such method.

1206/Cal/83. Cummins Engine Company, Inc. Electronically
controlled fuel pump.

1207 /Cal/83, Massey-Ferguson services N.V. Differential
mechanisms (14th October, 1982).

1208/Cal/83. Kennecott Corporation.
scrap disposal system.

1209/Cal /83. Kennecott
: - tensiometer.

Edge trimming and

Corporation.  Camber-monitoring

1st October, 1983

1210/Cal/83. Maschinenfabrik Rieter AG. Cleaning machine
for fiber material.

1211/Cal/83. Ambac Industries, Inc. Method and apparatus
for indicating an operating characteristic of an
internal combustion engine,

1212/Cal/83. Ambac Industries, Inc. Method and apparatus
for controlling diesel engine exhaust gas recircula-
tion partly as a functlon of exhaust particulate
level,

1213/Cal/83. Kraftwerk Union Aktiengesellschaft.  Steam
turbine condenser having at least one stream by-
pass inlet,

3rd October, 1983

1214/Cal/83. Hitachi Itd. Control method for induction
motors.

1215/Cal/B3. Kennecoty Corporation, Elcptrohydraulic drive
for process line winders, unwinders and other
equipl_nent.

11216)(5&1} 83, Kcm&ott Corﬁoration. Cold rolling mill for
metal strip. C -

1217/Cal/83. Kennecott Corporation. Two high hot rolling
mill process and narrow strip product.

1218/Cal/83. Ethicon Inc. Hard tissuc surgical needle.

1219 /Cal/83. Texaco Development Corporation. Prozess and
anaratus for recovery of water from dispersions
of soot and water.

1220/Cal/83. M/s. Steelsworth Pvt. Ltd. Improvements
in/or relating to CTC machines in the processing
of tea leaves.

1221/Cal/83. Henry C. Lasater. Liguid degasification device.
1222/Cal /83. Vickers Australla Limited.
resistant steel,
4th October, 1983
1223/Cnl/83. Intech systems Corp., Differential stethoscope.

1224 /Cal/83. Falrchild Camera and Instrument Corporaticn.
Floating point microprocessor.

1225/Cal/83. Tokyu Musashi Manufacturing Co. Ltd. Algal
culturing unit, artificial reef unit and artificial cul-
turing and ﬁsﬁing field unit,

1226/Cal/83. Societe Des Electrodes LT Refractaires “Savole”
(SERS). Continnous method of graphitising long
carbon-containing products and a furnace for
carrying out the method.

1227/Cal /83. Transformatoren Union Aktiengescllschaft. A
three-phase current choke with a five-limb core.

1228 /Cal/83. SKW Trostberg Aktiengesellschaft.  Nitrogen
fertiliser with a content of nitrification inhibitor.

5th October, 1983

1229/Cal/83. Westinghouse Electric Corporation.
vacuum Interrupter contact material,

Abrasion Wear

Improved

1230/Cal /83, Westinghouse FElectric Corporation. A static
var generator having a thyristor circuit arrange-
ment providing reduced losses.

1231/Cal/83. Kennecott Corporation. Hot mill hydraulic
direct roll drive.

1232 /Cal/83. Kennecott Corporation. Hot mill roll brushing
system,

1233/Cal/83. Kennecott Corporation. Hot mill self-centering
roll design.

1234/Cal /83. Minsky Motorny Zavod. Internal combustion
engine.

1235 /Cal /83. Bigelow-Sanford, Inc., Shipplng pallet and
container.

1236 /Cal/83. Leesona Corporation. Method of an apparatus
for furnishing strand to nser means. [Divisional
dat= 21st July, 1980].

1237/Cal/83. Pont A. Mousson S.A. Mecthod and apparatus
for cuotting oval pipes.

APPLICATIONS FOR PATENTS FILED AT PATENT
OFFICE BRANCH, MUNICIPAL MARKET BUILDING,
IO FLOOR, KAROL BAGH, NEW DELHI-S,

5th September, 1983

604 /Dcl/83. Kennametal Ine., “Milling cutter and indexable
cutting insert therefor™.

605/Del/83. Kennametal Tnc,, “Multi-insert cutter bit”,

606/Del/83. Exxon Research and Engincering Company, “A
process for separating at least one selected organic
liquid from a feed comprising a mitture thereof”
[Divisional date December 5, 1979].

6th September, 1983

607/Del/83. New Zealand Steel Limited, “Recovery of vang-
dium ogxide™,
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608 /Del/83. Poclain Hydraulics, “Pressurized fluid mechanism,
motor or pump'”.

609 /Del/83, Compagnie Francaise Des Petroles, “Improve-
ments 1n and relating to ocean platforms”.

610/Del /83, Clark & Vicario Corporation, “Deaerated liquid
stock supply™.

611/De1/83. Societe Nationale Industriclle Aecrospatiale,
;Dc]:dccs for manoceuvring helicopters on a ship’s
q ec. n.

612/Dcl/83. Shri Ram Institute for Industrial Research, “A
proitl:]:ss for the preparation of unsaturated polyester
resins”.

613/Del/83. Rachho Pharmaceuticals & Chemicals Pvt. Lid.,
A switching device”.

614/Del /83. Sonceka Appliances,
washing machine"”.

615/Del/83. Bhakti Engincers Pvt. Ltd., “A closure member”,

“616 /Del/83. Saurabh Natverlal Kinnriwala, “A shuttle control
device”.

“An electrically operated

7th September, 1983

617 /Del/83. The B.F, Goodrich Company, “Stabilization of
polymers using citrate salts”.

618/ Del /83. The B.F. Goodrich Company, “Process for mak-
%ng low density chlorinated polyvinyl chloride
oam”.

619/Del/83. The B.F. Goodrich Company, “Polymerization
process for carboxyl containing polymers”,

620/Del/83. The B.F. Goodrich Company, “Improved process
for polymerizing unsatuvated acids in mineral
spirits”,

621/Del/83. Imperial Chemical Industries PLC., “Tnsecticidal
product and preparation thereof”.  (October 11,
1982 and March 28, 1983).

622/Del/83. Imperial Chemical Industries PLC,, “Insecticidal
%%%l;ct and preparation thereof” (October 18,

623/Del,'83. Prashanta Banerjee, “Shape of cricket bat".

8th September, 1983

624 /Del/83. Norsk Hydro A.S., “Stabilized ammonlum nitrate
or stnbilized products having a high content of
ammonjum nitrate, and method of producing such
products”.

625/Del/83. ELF France, “Device of the boiler type using a
fuel constituted by a solid liquid suspension of the
conl plus water type”.

626/Del/83. The B.F. Goodrich Company, “Improved water
thickening agents”.
Oth September, 1983

627/Del/83. Kalvan Kumar Laakar, “Double ended tube for
wheels”,

628 /Del/83. Council of Scientific & Industrial Research, “An
improved process for the manufacture of benzene
and xylenes”.

629/Del/83. Andre Gemignani, “A controller safety valve”,

APPLICATIONS FOR PATENTS FILED IN THE PATENT
OFFICE BRANCH, AT TODI ESTATES, INIIRD FLOOR,
SUN MILL COMPOUND, LOWER PAREL (W)
BOMBAY-400 013,

Sth September 1983

270/Bom /83. Vijay Govind Gokhale, A primary packape for
an article of fragile and/or easily breakable nature.

6th September 1983

271/Bom /83. Cames Engineers Pvt, Lt. A drier.
272/Bom/83. Thermax Pvt. Ltd. Husk Burner,

273 /Bom/83. Thermax Pvt. Ltd. Incineration Furnace.
274/Bom/83. Thermax Pvt. Itd. Incineration Furnace.

275/Bom /83. Thermax Pvt. Lid. Process for Caustic reco-
vety from Effluent streams.

Bth September 1983

276/Bom/83. Ricardo Carricarte Grunig. Hydraulic Drive
Turbofender for Intcrnal Combustion Engines.

9th September 1983

277/Bom/83. Dr. Chandulal Fulchand Shah. An invention
for the manufacture of a pharmaceutical prepara-
tion from Argyreia.

12th September 1983

278/Bom/83. Dholarin Karsen Ramjibhai. A safety device
for diesel engines.

279/Bom/83. Ahmedabad Textile Industrics Research Assn,
Improved Bobbin for ring frames.

13th September 1983

280/Bom/83. Bharat Gears Limited. A novel phase shifting
differential.

281/Bom/83. Bharat Gears Limited. A novel differential
shunt.

APPLICATIONS FOR PATENTS FILED AT THE PATENT
OFFICE BRANCH, 61, WALLAJAH ROAD,
MADRAS-600 002,

19th September, 1983
198/Mas/83. N. K. D. P. Rao. Pressure Motor,

23rd September, 1983

199/Mas /83. The South India Textile Research Association.
Improvements in or relating to spindle drive
mechanism in ring spinning frames and doubling

frames.
24th September, 1983

200/Mas/83. Dxi Dasari Laxminarayan Mudiraj. Shiva Mica
Metal.

ALTERATION OF DATE
152183 (59/Bom/80) Postdated to 22nd April, 1982.

COMPLETE SPECIFICATION ACCEPTED

Notice is hereby given that any person interested in opposing
the grant of patents on any of the applications concerned, may,
at any time within four months of the date of this issue or
within such further perlod not exceeding one month applied
for on Form 14 prescribed under the Patents Rules, 1972
before the expiry of the sald period of four months, give notice
to the Controller of Patents on the prescribed Form 15, of
such opposition. The written statement of opposition should
be filed along with the sald notice or within one month of its
date as prescribed in Rule 36 of the Patents Rules, 1972,

“The classifications given below in respect of each specifica-
tion are according to Indian Classification and International

Classification.”

A limited number of printed copies of the specifications listed
below will be available for sale from the Government of
India Book Depot, 8, Kiran Sankar Roy Road, Calcutta, in
due course. The price of each specification is Rs. 2/- (postage
extra s sent out of India). Requisition for the supply of
the printed specliications should be accompanied by the num-
ber of the specifications as shown in the followlng lst.
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Typed or photo copies of the specifications together with
hoto copies of the drawings, if any, can be supplied by the
atent ce, Calcutta on payment of the prescri copying
charges which may be asccrtammed on application to that office.

CLASS : 32 F. 152155.
Int. Cl.: C 07 ¢ 63/26.
D06 m 1/00

PROCESS FOR PREPARING TEREPHTHALIC ACID.

Applicants : LABOFINA §5.A., OF 100, B-1120, BRUXEL-
LES, BELGIUM.

Inventors : MR. JACQUES DANIEL VICTOR HANO-
TIER.

Application No. 757/Cal/1979 filed July 23, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

19 Clalms.

A process for preparing terephthalic acld which comprises
the steps of :

(a) oxidizlng 8 substantially hqmogsnous liquid reaction
mixture comprising

-— at least one oxidizable terephthalic acid precursor
selected from the group consisting of p-toluic acid, and mix-
tures of p-toluic acid and an oxidizable compound sclected
from the group of p-xylene, partially oxidized p/xylene deriva-
tives, and mixtures thereof,

— an amount of at least 5% by weight of water which is
sufllcient to obtain a workable slurry,

— an amount of an oxidation catalyst comprising at least
one catalytically — active metal compound selected from the
group consisting of manganese compounds, ¢obalt compounds,
and mixtures thereof, such as hereinbefore described, which
is sufficient to provide at least & minimum amount of M mill-
moles of the catalytically-active metal compound per kg of
the liquid reaction mixture, wherein M is defined by the
following equation (1)

¥ (x+A)+Bx

T —,

Cx+D

wherein v represents the molar ratio of water/p-toluic acid
In the reaction mixture,

M

X represents the molar ratio of manganese/total amount of
nmangangse - cobalt in the catalyst composition,
ie.
Mn

Mn + Go

A equals about 0.200,

B equgls gbout 160.9,

C equals about 4.35, and

D equals about 0.0724,

With a molecular oxygen-containing gas at a reaction tem-
perature of from about 140°C to about 220°C and at a pres-
sure sufficient to maintain at least part of the water in the
liquid phase at the reaction temperature; .

HS'I‘)C) recovering an oxidized mixture containing the tereph-
thalic acid; and

(c) recovering the terephthalic acld from the ahove mdxture
by a process such as hereinbefore described.

(Compl. specn. 52 pages. Drg. 1 sheet).

CLASS: 70 B.
Int. CL.: B 01 k 1/00, 3/02.

AN IMPROVED ELECTROLYTIC CELT..

Aﬁﬂicants : APPLIED SCIENCE RESEARCH INSTITUTE
OF NO. 49, TANAKA-OOI-MACHI, SAKYO-KU, KYOTO-
SHI, K¥QTO0, JAPAN AND NOBUATSU WATANABE OF

152156.

NO. 136, UGUISU-DAL, NAGAOKAKYO-SHI KYOTO,
JAPAN.

Inventors : KENICHI MORIGAKI AND NOBUATSU

WATANABE.
Application No. 865/Cal/79 filed August 21, 1979.

Appropriate Office for ngosition Proceedings (Rule 4,
Patents Rules, 1972) Batent Office, Calcutta.

7 Claims,

An improved electrolytic cell vomprising a negative electrode
having as the active material a light metal, an electrolyte
and a positive electrode of a polycarbon fluoride, characterized
in that tho positive electrode contains as the main active
material a polydicarbon monofluoride represented by the for-
mula (C3F), wherein n is an integer and having a crystalline

structure in which a layer structure is stacked with an inter-

layer spacing of about 9.0 A° to form a packing structure,
said crystalline structure exhibiting a peak at about 10° in
terms of zn angle of 2¢ in the X-ray diffraction power pattern
and wherein said active material may contain conventionai

additiyes, if depired.
(Compl. specn. 27 pages. Drgs. 6 sheeis).

CLASS : 167 H, 198 A.
Int. C1.: B 07 b 1/00, 3/00.

MACHINE FOR CLEANING AND OR SORTING
LOOSE MATERIALS. )

Qyplicants : UKRAINSKY NAUCHNO-1SSLEDOVATEL-
SK INSTITUT MEKHANIZATSIIT ELEKTRIFIKATSII
ELSKOGO KHOZYAISTVA OF KIEVSKAYA OBLAST,
VASILKOVSKY RAION, P. GLEVAKHA, 1, U.S.S.R.

Inventors : 1. EVGENY SERGEEVICH GONCHAROV-
KIEV, 2, ANATOLY NAZARQVICH PRILUTSKY-KIEV,
3. VIKTOR IVANOVICH SHEVCHUK-KIEVSKAYA OB-
LAST, 4. VLADIMIR KONSTANTINOVICH MOISEENKQ-
KIEVSKAYA OBLAST.

Application No. 1137/Cal/79 filed October 30, 1979,

Appropriate Oflice for Oppasition Proceedings (Rule 4,
Patents Rules, 1972) Patcnt Office, Calcutta.

152157.

9 Claims.

A machine for cleaning and/or sorting loose materials,
comprising at least one cleaning and/or sorting unit, a hollow
casing of said unit sccured to a frame, said casing accom-
modating arranged in o scquence a pneumatic separating duct
provided with a spreader for loose material mounted therein,
a rotor comprising a screen drum secured thoreto, a distributor
being provided at the top portion of sald drum, screen cleaners
mqﬂ&lpd ougside of sald drum and dipectly engaging it, a drive
segured to the frame and imparting to the drum simultaneously
rotary and oscillatory motions, cach of said units communicaf-
ing with an aspiration chami)cr, said screen drum being of
compositc  design and comsipting of & plurality of series-
arranged sections and each of said sections comprising a screen
in the form of a body of revolutlon, said screen being secured
to support rings, and all sections being interconnected by
means of equally spaced tierods extending through said support
rings, said screen cleaners being Installed dipmetricaily Ite
ctlo one another with respect to the axis of roation og said

rum.

(Compl. specn. 39 pages. Drgs. 4 sheets).,

CLASS: 9 F.
Jnt. Cl.: C 22 ¢ 1/06.

DIRECT METHOD FOR PRODUCTION OF HIGH-
GRADE, HIGH PURITY FERROMANGANESE.

Applicants : PACIFIC METALS CO., LTD. OF No. 6-1,
1-CHOME, OTEMACHI, CHIYODAKU, TOKYO, JAPAN,

Tnventors : 1. YOSHISHIGE NAGOYA, 2. KOSUKFE.
MURAL 3 HIROTA AMAND AND 4, YOSHISADA SOGA.,

152]58.
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Application No, 1143/Cal/79 filed November 2, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Ofiice, Calcutta.

4 Claims,

A direct method for production of high-grade high-purilty
ferromanganese comprising the steps of charging a molten
Mnp-containing material, a non—cmgonnccouq reducing agent
and a slagging material in a reaction vessel and subjecting the
reaction vessel to horizontal eccentric circular motion to mix
and agitate the contents of the vessel, whereby the Mn-oxide
contained in the moltcn Mn-containing material is reduged
by the non-carbonaceous reducing agent.

(Compl. speen. 20 pages, Drg. Nil.

CLASS: 129 G. 152159.

Int. Cl.: B 23 d 47/00.
METAL DISC SAW.

Applicants : ROLF PEDDINGHAUs OF DETERBERGER
STRASSE. 25, 5828 ENNEPETAL, WEST GERMANY,

Inventors ;: 1. BERND STURSBERG AND 2. HUBERT
BARYSCH.

Application No, 1188/Cal/79 filed November 15, 1979.

Appropriate  Olfice for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

9 Claims.

A metal disc saw for selectively cuiting wide workpieces
obliquely and perpendicularly with jespect (o their length
comprising a machine frame which is pivotable about, and
securable relative 10 a workpiece stop provided with a slit for
the saw to poss there through, and wherein a tool slide,
complete with diive, gearing and sawblade, is movable from
v sdarting position occupicd prior 10 ¢xecution of a sewcut in
order to execute said cut, wherein the starting position of the
sawblade is on the oppositc side of the work stop to that
which abuts the workpiece and wherein the cutting direction
is opposite lo the direct’on of feed, the tool slide being gu.ded
in the horizontal direction with the sawblade axis above the
warkpiece.

(Compl. specn. 13 pages. Drps. 3 sheets).

CLASS : 107 H.
Int, Cl.: F 02 m 47/00, 61/18,

FUEL INJECTION NOZZLES.

Applicants : LUCAS INDUSTRIES LIMITED OF GREAT
KING STREET, BIRMINGHAM B1% 2XF, ENGLAND.,

Inventors : PETER HOWES.
Application No. 1192,Cal/79 filed Noveémber 17, 1979.
Convention dato 17th November, 1978 (45088/78) U.K.

Appropriate Office for Opposition Proccedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

9 Claims.

A fuel injection nozzle for supply fuel to 8 compression
ignition engine comprising a hollow body part, & valve assem-
bly including a resilicntly loaded valve member and a seating,
the valve assembly being Jocated within the body part with,
a valve head forming part of the assembly being exposed at
or beyond one end of the body part, and a fuel inlet commu-
nicating with the interior of the body part, the arrangement
being such that in use, when fuel under pressure is supplicd
to the inlet, the fuel pressure within the body part acting
upon the components of the valve assembly will effect move-
ment of the valve head away from the body and thc scating
to permit fnel to flow past the valve head and seating into
in use, the rtespective combustion chamber of the acsociated
enging, the nozzle being characterized by an annular elongated
part located within the body part, said elongated part surround-

152160,

ing the portion of the valve assembly lying within the body
part, said elongated part acting to define part of the wall
of a chamber to which fuel under pressure ts supplied from
the inlet and irom which fuel fows when the head is moved
out of contact with the seating, the wall thickncss of said
elongated part being such that the wall deflects during the
initial delivery of fuel to the nozzle thereby to store part
of tho initinl flow of fuel whereby the initial rate of flow
of fuel past the valve head and septing will be at a reduced
rate.

(Compl. specn, 10 pages. Drgs. 2 sheets).

CLASS : 73.
Int, Cl.: D 06 45/08, 45/18,

SQUEEZE ROLL ADAPTED TO ADIUST WIDTHWISE
DISTRIBUTION OF PRESSURE ON CLOTH BEING
TREATED IN A SPREAD STATE.

Applicants : WAKAYAMA IRON WORKS, LIMITED OF
NO. 4, 2-CHOME, MINAMI-KATAHARA, WAKAYAMA-
SHI WAKAYAMA-KEN, JAPAN.

Inventors : HIROSHI AZUMA.
Application No. 1248/Cal/79 filed November 28, 1979.

Appropriate Officc for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcuita.

152161.

7 Claims.

A squeeze roll adapted to adjust the widthwise distribution
of pressure op cloth being treated in a spread state, comprising
a support shaTt journaled at ils opposite ends having a shaft
axis with onds, a cylindrical tube coaxially fixed to said sup-
port shaft at the central portion thereof having a tube axis
with ends, conical pistons having conical hcads and rotatably
and slidablv mounted on opposite ends of said shaft, interior
conical guide members formed on the inner surface of said
cylindrical tube ot the opposite ends thereof & adapted to be
contucted with the conical heads of said pistons, and thrust
means mounied on the opposite ends of said support shaft
for imparting an axially adjustable force to said pjstons, the
arrangement being such that said shaft axis ends are offset
from =aid tube axis ends and the pressure of cantact between
said conical heads and spid conical pulde member is adjustable
whereby said conical pistons eccemrically load said guide
members, thereby bending said tube.

(Compl. specn. 13 pages. Drgs. 3 sheets).

CLASS : 62 Cy, 154 D. 152162,

Int. CL: C 09 b 67/00; D 06 p 102,

AQUEOUS AZO DIRECT DYESTUFF FORMULATION
AND A PROCESS FOR ITS PREPARATION.

Applicants :  CASSELLA AKTIENGESELLSCHAFT OF
526, HANAUER LANDSTRABE, 6000 FRANKFURT/
MATN-61, WEST GERMANY.

Inventors : 1. WOLFGANG BAUER, 2. HEINZ DICK-
MANNS, 3. KONSTANITIN MORGENROTH, 4. KUNO
REHE AND 5. JOACHIM RIBKA,

Application Wo. 47/Cal/80 filed January 14, 1980.

Anpropriete Office for Oprosition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

11 Claimas.

Aqueons azo direct dyestuff formulation contnining at least
one polyazo direct dyestuff of the group selected, such that
it conta'ng 3 azo bonds and 2 to 4 groups conferring solubi'ity
in water and snch that it contains 4 azo bonds and at least
two groups conferring solubility in water, which polyozo dyc-
stuff is stable to alkali and contains within an aromatic ring
at lenst one hydroxy group, a compound exhibiting an alkaline
reaction, namely. a teritary alkali metal phosphate and/or an
alkali metal metasilicnte andjor alkali metal hydroxide and
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optionally & hydrotropic compound characterised in that the
said dyestoff formulation has a pH value equal to or greater
than 12 and a dyestufi concentration of 5 to 50% by weight.

(Compl. specn. 19 pages. Drgs. 2 sheets).

CLASS: 172 F.
Int. Cl.; D02 g 1/00 & 3/00.

APPARATUS FOR PRODUCING A BOUND YARN.

Applicants : SCHUBERT & SALZER MASCHINENFAB-
RIK AKTIENGESELLSCHAFT OF FRIENDRICH-EBERT-
STRASSE 84, 8070 INGOLSTADTX, GERMANY.

Inventors : 1. ERICH BOCK, 2. EUGEN HIN], 3. BUR-
KHARD WULFHORST AND 4. BERNHARD GRUPP.

Application 57/Cal/80 filed January 16, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

10 Claims.

Apparatus for producing a bound yarn, which consists of a
sliver round which a binding thread is wound, and having a
hollow spindle mounted between a pair of delivery rollers and
a pair of draw-off rollers, with a rotating binding thread bobbin
arranged coaxially of the hollow spindle, and with a housing
which surrounds the binding thread bobbin, characterized in
that the housing is stationarily arranged and is closed off by a
cover which comprises a bore lying centrally of the hollow
spindle; and means for building up an air pressure in the
housing, in the vicinity of the bore, by un air current which
can be produced in the housing and/or c¢an be introduced into
the housing, the magnitude of this ajr pressure being at lenst
equal to or greater thun the external pressure surrounding the
bore.

(Compl. specn. 19 pages. Drgs. 2 sheet).

152163.

CLASS : 27 E, 152164,
Int, Cl.: E0 b 5/54,
E 04 ¢ 2/14.

CONSTRUCTION ELEMENTS : PROCESS AND DEVICE
FOR MANUFACTURING SAME.

Applicants : ISOVER SAINT-GOBAIN OF 63, RUE DE
VILLIERS, F92209 NEUILLY SUR SEINE, FRANCE.

Inventors : 1. YVES BUCK AND 2, ADRIEN DEL-
COIGNE.

Application No. 168/Cal/80 filed 14 February, 1980,

Appropriate  Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Oflice, Calcutta.

25 Claims.

A construction element of plaster and like, in the
form of a plate comprising reinforcements distribuled in the
greater part of its thickness, characterised in that along lines
parallel to the upper and lower surfaces of the plate the
reinforcements are concentratzd in a predetermined zone of the
thickness of the plate, such that the plaster may be removed
plumb with these lines thus forming folding lines to produce
a non-planner construction e.ement.

(Compl, specn, 22 pages. Drgs. 5 sheets).

CLASS : 47 A.
Int. CI. C 10 b 47/00.

PROCESS FOR THE PRODUCTION OF COKE.

Applicants : CHARBONNAGES DE FRANCE OF 9
AVENUE PERCIER, 75008 PARIS, FRANCE AND HQUIL-
IERES DU BASSIN DU NORD ET DU PAS-DE-CALAIS
(12'11: 64C];UE DES MINIMES, 59500 DOUAT (NORD),

ANCE.

Inventors :
LAINF,

152165,

GEORGTES PRUDHON AND JACK VER-

Application No. 576/Cal/80 filed May 14, 1980,

Appropriate Officc for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Caicutta.

14 Claims.

Process for production of coke gomprising the preparation
according to a known method of a mixture based ou consti-
tuent coal fines with particule sizes such that 80% have
dimensions of less than about 2 mm, containing nop-coking
or poorly coking coals having a swelling index of not more
than 5, g} least some of the constituent coal fines being agglo-
merated 1 a press after addition of & tar pitch or bitumen
having a KS point of about 70 to 85°C, said mixture being
intended to be charged into a coke oven chamber, whercmn
at Jeast some of the obtained agglomerates are recrushed to a
particule size such that 50% have dimensions less than 5 mm,
before said charging into the coke oven chamber,

(Compl, specn. 21 pages. Drgs. Nil),

CLASS : 172 Cu. 152166.

Int. Cl.: D 01 g 15/84.
A CARD CLOTHING FOR CARDING MACHINES.

Applicents :  GRAF & CIE. A.-G., OF ALTE JONAS-
TRASSE, CH-8640 RAPPERSWIL, SWITZERILAND.

Inventors : WERNER. SIEGRIST.
Application No. 758/Cal/ 80 filed July 1, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patent Rules, 1972) Patent Uffice, Calcutta.

7 Claims,

A card ¢lothing for carding machines in¢luding a plurality
of flexible card wircs consisting of staple shaped wire sections
of a predetermined wire gauge and each incTuding a pair of
legs integrally connected to cach other by the staple crown,
said legy defining teeth and said staple crown defining the
base web of each card wire section, said tecth defining lanes
extending in the direction of the flow of the fibers to be
carded relative to the cand clothing, said card wires being
disposed in a pattern-like arrangemcnt into a card fillet, said
teeth being arranged in a plurality of groups arranged conse-
cutively relative to said direction of fiber flow, each grou
comprising a plurality of rows of teeth in a diagonal stitc
pattern with each row of tecth defining a line extending perpen-
dicularly to said direction of fiber flow, a given row of fecth
in one lglmup being displaced relative to a given row of teeth
in another group in said direction of fiber flow, a distance
measured perpendicularly to said direction of fiber flow which
do not exceed sald wire gauge, such that said card clothing
comprises no free lanes.

(Compl. specn. 19 pages. Drgs. 3 sheets).

CLASS : 32 E. 152167.

Int, Cl.: C 08 £ 1/09, 3/28, 3/30.

SUSPENSION POLYMERIZATION PROCESS FOR MAK-
ING VINYL RESINS FOR USE IN PLASTISOL.

Applicants : THE B.F. GOODRICH COMPANY OF 277
P AVENUE, NEW YORK, NEW YORK 10017,
UNITED STATES OF AMERICA.

Inventors : MARION GEORGE MORNINGSTAR.
Application No. 1225/Cal/80 filed October 28, 1980.

Appropriate Office for Oopl]{:oiopition Proceedings (Rule 4,
Patent Rules, 1972) Patent ce, Calcutta.

13 Claims.

A suspension polymerization process for producing polymers
of vinyl and vinylidene halides und copolymers thereof with
each other or either with one or more vinylidene monomers
having at least one terminal CH;—C < grouping for use in
plustisole comprising, forming o mnnomer premix containing
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the monomer or rmonom:rs to be polymerized, the agueons
reaction medium, a polgvinyl alcohol suspending agent, In the
range of 0.5 to 1.5% by weight based on the weight of
the monomer(s) being polymerized anl a nonionic surfactant
as hereinbefore described, having a hvdrophile-lipohile balance
of less than 3.5, in the range of 0.17% to 1.5% by welght,
agitating said premix to form suspended droplets of monomer
in the premix, adding an oil-soluble free radical yiclding poly-
merization catalyst as hereinbefore described in an amount in
the range of 0.01% to 0.5% by weight to said agitated premix,
polymerizinﬁ sald premix with continued agitation at a tempe-
rature In the range of 30°C to 70°C to form nn agqueous
slurry of dense. spherical and glassy polymer particles having
a diameter in the range of 10 to 100 microns, and thareafter
recovering said particles from said slurry in the usual manner.

(Compl. Specn. 31 pages. Drg. 1 sheet),

CLASS: 61 H & K, 152168.
Int. (1.: B0l d 1/00
F26b 21/00.

PROCESS FOR DRYING PARTICULATE ORGANIC
SOLID MATERTALS PARTICULARLY BROWN COAL.

Applicants :  VOEST-ALPINE AKTIENGESBLLSCHAFT
QF A-1011 VIENNA FRIEDRICHS TRASSE 4, AUSTRIA,

Inventors : 1. ALOTS JANUSCH AND 2. FRANZ WOLF-
GANG MAYER.

Application No. 1160/Cal/80 filed Octoher 14, 1980,

Appropriate Office for Opposition Prceceding (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta,

13 Claims.

A process for drying a particulate organic solid material
paurticularlv brown coal by using steam, wherein the organic
solid material having a maximum grain size of 50 mm is
continuously suspended with water and heated in a ficst dryving
stage to a temperature of at least 100°C under super-atmos-
pheric pressure, and the resulting suspension or sludge is
subsequently passed through a second drving stage under the
same or increased pressure and thereafter passed through a
third drying stage at super-atmospheric pressure whercin it Ts
centrifuged, COy generated in the individual drying stages being
discharaed or vented heating being effected in the said second
and third drying stages by supplylng steam thereof, and conti-
nuously discharging the separated solid materials from the
last drying stage ond pressure is released. and final drying
is effected by the action of air in an aeration stage.

(Compl. specn, 25 pages. Drgs. 4 sheets).

CLASS: 40 F, 61 B.
Int. Cl.: B o013 1/00
F 26 b 17700, 21/00.

APPARATUS FOR DRYING PARTICULATE ORGANIC
MATERIAL. PARTICULARLY BROWN COAL.

Applicants : VOEST-AT.PINE AKTIENGESELLSCHAFT
OF A-1011 VIENNA, FRIEDRICHS-TRASSE 4. AUSTRIA.

Inventors : AL.OIS TANUSCH.
Application No, 1161/Cal/80 filed Octboer 14, 1980.

Appropriate Office for Opnositlon Procesding (Rule 4,
Patents Rules. 1972) Patent Office, Caleutta,

152169.

15 Claims.

Apparatus for drying particulate organic materials, particu-
larly brown coal, bv means of steam and of hot
water. comprising a space maintained under o pressure
exceeding atmospheric pressure. through which space the
organic materials are, preferably contimously. fed in form
o a sludee or suspension and in which space the organic
materials are at Jeast partiallv separated from the water,
characterized in that at the upper end of the space maintained
wnder a pressure exceeding atmospheric pressure at least one
supply opening is provided and that at the lower end of sald
space at least one discharge opening for solid materials is

S T I —

provided and in that between said supply opening and said
discharge opeding sieves are obliguely arranged which are
roofing chambers limited by water-Impermeable and preferably
heat-insulating walls and having drain channels connccted
thereto and i that further a plurality of sieves is arranged
in the manner of casecades one above the other, the bottom
edges of the sieves being located above the most elevated

arca of the sieve arranged immediately below each sicve
considered.

{Compl. specn. 12 pages. Drg. 1 sheet).
CLASS: 47 C. 152170.

Int. Cl.: C 10 b 25/16.

CLOSING AND OPENING DEVICRE
COKE OVENS.

Applicants: DR, C. OTTO & COMP, GMBH OF
CHRISTSTRASSE 9, 4630 BOCHUM, WEST GERMANY.

THEO RODDENBERG AND DIETER

FOR USE IN

Tnventors :
JANSSEN.

Application No. 580/Cal/81 filed May 30, 1981.

Appmﬁriatc Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

1 Claim.

A device in coke ovens for consecutively closing the seal
of the main and opening the cover of the gas off take pipe
and activating such cover and seal in the opposite sense and
converse sequence, characterised by :

(a) Two draw rods (18. 30) farm by way of forked ends
(31, 32) an articulation (29) and pivoted therein in a plane
perpendicular to the axis of the main (13).

(b) The bottom draw rod (18) being raised and lowered,
downwards movement of the draw rods (18, 30) leading
first to closure of the main seal (15). then to ovening of the
offtake npipe cover (14), whereas upwards movement of ths
draw rods (18, 30) leads first to closure of such cover (14)
then to the opening of the main seal (159,

(c) The pivot pin (26) hes mounted on it, proceeding
from the outside to the inside. the fork ends (31) of the
bottom draw rod (18), the fork ends (32) of the top draw
rod (30) and in the centre a bell crank lever, the same helng
mounted through the agency of a slot (23) extending along
the length of one arm (35) of the bell erank lever, the arm
being of flat bar stock, a pair of rails (19) or the like being
provided summetrically of the draw rods (18, 30) on a wall
dispoved laterally of the offtake pipe (11) in order to guide
the pivot pin (26) vertically,

(d) The seal (15) of the main being attached to the
other arm (20) of the bell crank lever, the same bcing
pivotable nround the attachment position (23),

(¢) The top draw rod (30) having at {ts end an elongated
eye (22) serving to guide the end (27) of an arm disposed
on a shaft (28) serving to guide the welght-loaded gas offtake
pipe cover (14).

(Compl. specn. 8 pages. Drgs. 4 sheets).

CLASS: 9 D. 152171,
Int. CL.; C 21 b 1/00, 21/00.
A PROCESS FOR PREPARATION OF IMPROVED

ALUMINIUM SILICON BASE ALLOYS,

Applicants & Inventors : DULAL MUKHERJEE. C/O
SI. I.. B. MUKHERJEE, C.LT. BUILDINGS (OLD) BLOCK
NO. 7/B. FLAT NO. 32, BELIAGHATA, PIN 700010,
CALCUTTA-10.

Application No. 839/Cal/81 filed July 25, 1981.

Appropriate Office for Opposition Proceedings (Rnle 4,
Patents Rules, 1972) Patent QZice, Calcutto.

6 Claims.

A process for the preparation of aluminium silicon base
alloys having silicon in the range of 8 to 25% by weight of
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the total alloy, which comprises treating the alley before
casting with an innoculating agent characterized in that an
innttulating agent as herein deseribed is used in an amount
not exceeding 1% by weight of the total alloy.

(Compl. specn. 11 pages. Drgs. 1 sheet).

CLASS: 851 & R.
Int. CL: C 21 b 7/00, F27 b 1/10.

AERATION FEEDER FOR SUPPLYING PULVERIZED
COAL TO BIAST FURNACE HEARTH.

Applicants :  DONETSKY NAUCHNO-ISSLEDOVATEL-
SKY INSTITUT CHERNOTI METALLURGII OF DONE-
TSK, BULVER SHEVCHENKOQ, 26, USSR AND DONET-
SKY POLIT-EKHNICHESKY INSTITUT OF DONETSK,
LUITSA ARTEMA, 58, USSR.

Tnventors : 1. STANISLAV LVOVICH YAROSHEV-
SKY, 2. ALEXEI MIKTEEVICH KAMARDIN, 3. LEO
NID PEDOROVICH TLUKYANCHENKO, 4. GRIGORY
NIKOLAEVICH SIDORENKO, 5 MIKHAIL VASILIE-
VICH CHEMIKOSOV, 6. VIKTOR IVANOVICH MACHI-
KIN. 7. NIKOLAI TROFIMOVICH LIFENK(), 8. ANTOLY
ALFONSOVICH YARMAL, 9. ANTOLY 1VANOVICH
RYAVENKO, 10, VLADIMIR PRTROVICH TERES-
CHENKO, 11. VASILY VASILIVICH STEPANOV  12.
VITALY VASILIEVICH BRAGA AND 13, ALEXANDR
ANDREEVICH MOZGOVOL

Application No, 1346/Cal/81 filed November 27, 1981.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

152172,

3 Claims.

An aetation feeder for suoply pulverized coal to a blast
furnace hearth comprises an aeration chamber, a valve gear
screen disposed across ads chamber, a  discharging vpine
provided with a discharging door disposed on a side <urface
of an end of this pipe located within the agcration chamber.
a looking and repulating element telescopically inserted inte
said pipe and provided with a hollow rod, said element heing
in the form of a rotating bush provided with calibrated open.
inge alternatively communicating with the discharging doors
provided in the discharging pipe.

(Compl, specn. 11 pages. Drgs. 1 sheet).

CLASS: 136 M. 152173.

Int, Cl.: B 60 c 25/00.

EXPANDABIFE CARRIER APPARATUS FOR A TIRE
BUIDING MACHINE.

Applicants : NRM CORPORATION OF 3200 GILCHRIST
ROAD. P.O. BOX 6338, AKRON. OHIO 44312, US.A,

Inventors : 1. MARCUS H. COLLINS AND 2. KIRIT-
KUMAR R. PATEL.

Application No. 429/Cal/79 filed April 28, 1979.

Appropriate Officc for Opposition Proceedings (Rule 4,
Patents Rulcs, 1972) Patent Office, Calcuttu.

6 Claims,

An expandable carrler apparatus for transferring a tread
and a radial tread ply band from a building station to a
further work station comprisine an annular support member
having an annular inner peripheral surface, and a fluld
expandable annular tube element having an tnper wall por-
tion and a lower wall portion, said lower wall portion being
movable radially away from said upper wall portion npon
expansion of said tube clement and being movable rad‘ally
toward said upper wall portion upon contraction of sa'd tube
element, said upper wall portion incltding an annular peri-
rhers! surface bonded along a portion of the width thersof
to said annular inner reripheral surface of raid <upport men--
ber. said lower wall portion including an annular onter peri-
phearals surface, a phn-ality of aripper meane surnorted n an
somlar arrav on sald annular owter peripheral surface of

said lower wall portion, said annular array ol gripper means
bcin% opérable to engage and grip a tread and a radial tread
ply band disposed centrally of said annular array of gripper
means upon expansion of said tube element, sajd tube element
when expanded effecting a decrease jn diameter of said an-
nular array of gripper means and when contracted effecting
an increase in the diameter of said annular array of gripper
means to thercby effect tho release of a gripped tread and
radial tread ply band, a plurality of pl{ bands disposcd only
in said lower wall portion adjacent sald plurality of gripper
means to increasc the rigidity of said lower wall portion
to provide for uniform radial movement of said lower wall
portion and sald gripper means disposed thereon upon expan-
sion of said tube element to effect gripping of a tread ahd a
radial tread ply band thereby and to prevent collapse of said
tube element upon contraction,

(Compl. specn. 19 pages. Drgs. 1 sheet).

CLASS : 123, 152174

Int, Cl. : C 05 g 1/06.

PROCESS FOR THE PREPARATION OF A GRANU-
LAR NPK FERTILIZER.

Applicants : UNTE VAN KUNSTMESTFABRIEKEN B.
V. OF P.0O. BOX 45, 3500 AA UTRECHT, THE NETHER-
LANDS.

Inventors : JOHAN WILLEM HOOGENDONK AND
JOZEF LUCASSEN.

Application No. 725/Cal/79 filed July 16, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patcnts Rules, 1972) Patent Office, Calcutta.

5 claims

Process for the preparation of a grannular NPK fertilizer,
in which a solid potas-ium salt is mixed with an ammonium
nitratc containing liquid phase that also contains ammoninom
phosphate and the mixture thus obteined is granulated,
characterized in that the potassium salt is added in the form
of particles having an average size of at most 55, and
containing at most 1% by weight of vparticles of over

150y, and at a temperature of between 5 and 40°C,
Compl. specn. 9 pages Drg. Nil

CLASS : 55 D..
Int, Cl, : A 01 n 9/00.

A PROCESS FOR PRFPARING A SYNERGISTIC
HERBICIDAL COMPOSITIONS.

Apnlicants : STAUFFER CHFMICAL COMPANY OF
WESTPORT. CONNECTICUT 06880, UNITED STATES
OF AMFERICA.

Inventors : GERALD HERMAN THIELE AND DAVID
LEE STAMP.

Applicetion No. 222/Cal/80 filed Febmary 26, 1980.

Aporopriate Office for Onposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

152175

8 Claims

A process for the preparation of a synergistic herblcidal
comnosition which comnrices mixing () n pyrolidone of the
fn}t;mul_n as shown in Fie. 1 of the accompanying drawings,
wherein )

X 1s selected from the groun conzistine  of  hydrogen,
chlorine and methyl;

Y is selected from the group consisting of hydrogen,
chlorine ard bremine; ’

Z is selected from the group conmsisting of chlorins and
bromine:

R1 is selected from the gr nsistl o
and C,-C, alkyl; oup consisting of hydrogen
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2 1y sl edci irom th? group ;on;:'r;i‘n; \;‘_ﬂ hrdroge:
Fe'cgen, (; . alkvl,  acewyl.  tifluoiomehvi,  aiteg,
o‘(y, Ci-C, « kylihio, « - - ety

[ 13, \.; L
0ty vy triflacrome hylihio, tr fluoromethyl-
S . urifluorony thx sulionyl, pentafiuno: opronionamide,
. cotheearl” and
B ig selected froia the group consisting of Ipdrogeis,
-0 sl enlorine and tifluoremeithyd; and (b o phos
phemis ucl’ of the Dornula
&
R - ¥ O
OH

in which R is sclected from the group consisting of C.-C,
atkyl, Ci-C. halosikyl. and -CHNHCH.COQH, Whermn the
wcm?‘ rativ of (n) to (b) ranges from 0.1 to 20 ¢ 1
;md further includes a diluent carrier for said comnoundb of
(a) and (b).

1

{(Compl. »pecn. 23 puges. Drgs 1 sheet).

CLASS: 11 B. 152176,

Int. Cl. : € 21 b 7/00.

METHOD OF SEPARATION OV SOLID PHASE IM
DRILLING MUD.
© SREDNEAZIATSKY NAUCHNO-ISSLEDO-
VATELSK:  INSTITUT  PRIRODNOGO  GAZA - Ob
TASHKENT. VLITSA T. SHEVCHENKO, 2, USSR.

nventors t. ULMAS DZHURAEVICH MAMADZHA-
NOV, 2. VITOLD MIKHAILOVICH BAKHIR, 3. VLADI-
MIR IVANOVICH KLIMENKO, 4. JURY GEORGIEVICH
ZADOROZHNY AND 5. STANISLAV AFANASIEVICH
SLEKHIN.

Application No. 491,/Cal/80 filed April 28, 1950,

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rujes. 1972) Patent Office, Caleutta.

Anpplicants

"y 8 claims

A method of separating the solid phase in a drilling mud
in the process of drilling boreholes, comprising forming an
rdhesion laver from the drilling mud on a curvilinear closed
sarface partly projected into the drilling mud and ‘being
rotated; then «<cparating a portion of the formed adhesion
Jayer onto another rotating curvillinear c'osed surface posi-
tioned so that this another surface contacts n portion of the
adhesion layer the respective linear speeds of the adhesion
layer and of said another rotating closed curvilinear surface
in J:le area of their contact being selected to be substantially
equal,

(Compl. specn. 21 pages Drgs. 1 sheet).

CLASS : 85 F. 152177.

jnt. CLF 27 b 15/00.

A FLUIDIZED BED SYSTEM HAVING A PLURALITY
OF GRATE PLATES IN THE GRATE MEANS.

Applicants : COMBUSTION ENGINEFRING, INC. OF
1000 PROSPECT HILL ROAD, WINDSOR, CONNECTI-
CUT, UNITED STATES OF AMERICA.

Inventors: 1. JOSEPH ROBERT COMPARATO, 2.
ERNEST LESTER HARTMAN, 3. EDWARD ADOLPH
ZIBLINSKI, 4. DAVID TRENT MYRICK.

Application No. 156/Cal/81 filed February 11, 1981.

Avpvropriatc  Office for Opposition Proceedings (Rules 4,
Patents Rules. 1972) Patent Office, Calcutta.

2 Claims,

A fluidized bed system including a furnace having side
walls and containing grate means, means for introducing
carbonaceous fuel particles onto the grate means, duct means
for introducing high velocity air beneath the grate means
for fluidizing and supportmg combustion of the carhonaceous
fuel. characterized in that the grate means comprises a plura-
Ity of grnte plates. ensch of whtch is <upnorted around its
entire perlphexv and also at given points by support means

said suppors meens inciod’nyg fixad support bar: beneath the
Sudte mvans wineh extend aeross the width of the furnace
and are attesind woand supported by the side walls ¢! i
futnece, and means connecings the gials means to the sap-
po:t ba s m sach a manner that the grate means is frow (o
expand and controct relative to abe {ixed suppoii bar .

(Compl. speep. 6 pages. Drg. 1 sheot),

CLASS . 128 G.
int, ¢ - A 611+ 27/00.

"PROCESS FORL PRODU NG A DEVICE FUR THo
CONTROLLED AND CONTINUICUS ADMINISTRATION
CF CHEMICAL TU AN AQUEOUS LIQUID-CONTAIN-
ING EXVIRONMENT .

Applicant : PFIZER INC., a corporation organized under
the faws of the State of Delaware, United States of Amzrica
of 235 FEast 42nd Street, New York State of New York,
United States of America,

Inventor : DAVID SAMUEL DRESBACK.
Apnlication fo: patent No. 188/Del /79 filed on 21st DMurch.
1979.

Appropriate  Office for Opposition Proceedings (Rules 4,
Patents Rules, 1972) Patent OCffice Branch, New Decthi-5.

152178,

9 Claims.

A process for producing a device for the controlled and
continuous administration of chemical to an aqueous liquid
containing environment over a prolonged period of time, <aid
device comprising a reservoir conta'ming a chemical, a shaped
woll formed in part at least of a porous material such as
herein described, said porous wall in contact with at least o
part of said reservoir and characterised by being insoluble
in sad environment and maintaining its integrity during sa'd
prolonged period of time. further characterised in that, priov
to placing said chemical in <aid reservoir which b2are an
opening therein for infroduction of said chemical, impreg-
nating the pores of said porous material with a hydrogel
medium permeable to passage of said chemical and to sa'd
agueous Pauid, placing said chemical in said reservoir, and
then sealing said reservoir.

Comelzie specification 56 pages. Drawing 4 sheets).

CLASS: 77 B: & 77 C. 152179.

Int. Cl.: A23d 5/00.

A PROCESS FOR THE PRODUCTION OF AN EDIBLE
OIL FROM NATURAL FATTY SUBSTANCES”.

Applicant : LESIEUR-COTELLE & ASSOCIES S.A., a
French Joint stock company of 122, avenue du General Lec-
lerc, Boulogne sur Seine (Hauts de Seine). France.

Inventors : JEAN MARIE KLEIN & ALBERT LACOME.
1q.;\gpphcatmn for patent No. 382/Del/79 filed on 29th May,

Appropriatc Office for Opposition Proceedings (Rules 4,
Patents Rules, 1972) Patent Office Branch, New Delhi-S.

16 Claims.

A process for the production of an edible oil from natural
fatty substances such as herein described havmg a high con-
tent of saturated fatty acids, comprising in a first stage.
interesterification of the natural futty substance to be treated
at a temperature in the range 20° to 80°C. in the presence
of a interesterification catalyst such as herein described and,
in a second stage, subjecting the interesterified fatty material
to at leact one frartinnating step at a temperature in the
range —20° to - 35°C, by means of a suitable solvent such
as herein described for fractionating fats in order to oroduce
in a yield of higher than 35% up to 75%. a fluid fraction
substantiallv comprising uncaturated triglvcerides free of trans
isomers and having an iodine number of more than 75, an
end-of-clouding print lower than 12°C., a content of tri-
saturated trielvcerides less than 0.6%. a content of dicafu-
rated-monouncaturated triglvcerides less than 10%, =nd a
solwdifiviiton ‘lignefact'on time at 4+ 15°C. comparable to
that of pcanut oil.

(Complete specification 52 pages. Drawing 3 sheets).



716 THE GAZEITE OF INDIA, NOVEMBER 5, 1983 (KARTIKA 14, 1905) [PART IIT—SEC. 2

Ind. CLASS: 80 L
Inf. CLASS : Dold 35/00.

AN IMPROVED FLUID FILTERING DEVICE.

Applicant & Inventor @ 1ISHWERILAL  NICHHABHAIL
PATEL, INDIAN NATIONAL, BLOCK NO 2 “MATIESH-
WAR DEEP”, PLOT 75, . B MCIHTA ROAD., GHATKO-
PAR (EAST) BOMBAY-77, MAHARASHTRA, INDIA,

Application No. 301/BOM/RY filed on Sept 26, 1980
Complete after Provisional left on Dec 24, 1931.

152180.

Approl?riute office for opposition proceedings (Rule 4, Pa-
tents Rule 1972) Patent Office, Bombay Branch.

11 Claims.

An improved fluid filtering device for specified filteration
of various iluids comprises on housing having an upper por-
tion or herd and a lower portion detachably attached to the
snid head, an inlet nozzle provided in the top cenire of head,
an  outlet nozzle provided in  the side of Thead,
a filtering cartridge detachably attached in the bottom cen-
tre of the head; the aaid filtering cartridge consists of a hol-
Jow body having u plurality of open foces or sides, cech of
them provided with, a filter supporting plate preferably made
of moulded plastics with fine mesh to pass through the fil-
tered fluid, a filter plate of desired pore sizes and a cover
plate preferably made of moulded plastics with fine mesh to
allow the [luid to be filtered to enter filtering cartridge, the
filtering cartridge is connected to the spid head through a
nipple connccting the central spucc of the filtering cartridge
with the outlet nozzle to pass out the filtered fluid.

(Provisional Specification 2 TPages, Drawings 2 Sheets.
Complete Specificetion 9 Pages, Drawings 5 Sheets).

CLASS 24 F. 152181.

Int. CLASS B 60 t 11/00,

A SERVO BOOSTER FOR VEHICLE BRAKING SYS-
TEM.

Applicant :  LUCAS INDUSTRIES LIMITED, GREAT
KI STREET., BIRMINGHAM 19, ENGLAND.

Tnventors : (1) DAVID JOHN PARKER,
MARTIN LILLEY.

Application No. 35/Mas/81 [fled February 23, 1981.
(23.2.1980) (No., 8006183 United

(2) ERIC

Convention date :
Kingdom).

15 Claims,

A servo booster for a vehicle brukiog systern, comprising
a housing containing a movable wall having sealing means
sealing the outer periphery of the movable wall to the hous-
ing, a stationary force transmitting member extending through
the movable wall, and a bellows located substantally coaxi-
ally about the force transmitting member and sealingly con-
necling the movable wall (o a wall of the housing.

(Com.—12 poges; Drwg.—1 sheet),

CILASS : 999 H4 I7, 143 D2, 13A, 152182,

Int. CLASS: A 45 C—1/02.

A METHOD TO MAKE A SFELF-STANDING COI-
LAPSIBLF. POUCH AND A POUCH MADE THEREBY.

Applicant & Toventor: HARRY DHAUL, 22 RAKH!
MAHAL, DINSHAW VACHA ROAD, BONMBAY-400 020.
MAHARASHTRA, INDI1A.

Application No. 83/BOM/1981, filed March 25, 1981

Appropriate oflice Tor opposition procecdings (Rule 4, Pu-
tenw Rule 1972) DPatent Office, Bombay Branch.

3 Claims

A method to make a self-standing collapsible pouch from
three rolls of heat-seidablc shects, the method comprisuiyg as-
sembly of the shects (designated A, B, and C for refcrence)
from the corresponding rolls, shects A and B being of equal
width and sheet C being of smaller predetermined width and
folded midway, the folded sheel ' being dispuscd betweoen
the sheeta A ond B so that edges of the sheets A, C apd 1
are disposcd in one vetical plane, sheets A, C and B beinp
made to run intermiitantly with folded sheet ¢ and corres-
gonding portions of shects A and B being made to pass
ctween two scaliug plates of a heat-sealing mechanism,  tho
piates being rectanpular and of width equal to that of the
folded shect C, characterised in that cach plate has an idep-
tical concave cut-out at its inner edge, the depth of th: cut-
out being determined by the folded width of sheet C, u heat-
proof (at partition (designated [ for reference) of the size
of the plates being located between them and adopted to keep
apart the folds of sheet C, the two plates being made to press
between them the portion of sheet A, the sheet C with parti-
tion D betwecn ils folds and portion of sheet B, sealing the
portions of said sheets above und below the nartition D adapt-
ed so as to become the base of the pouch, the plates being
then taken apart after sealing the scaled portions of the
sheets A, C and B being drawn out by known means bring'ng
portions of sheets A, C and B between the plates for next ope-
ration, the drawn-out sheets A, C and B being transversly s
and midway between two consecutive scaled base po-tions
adepted to separate the pouch.

(Complete specification 9 pages; Drawing 1 sheet),

Jnd. Class : 62 B 152183
Int, Class : BoS ¢ 11,00,

AN IMPROVED HIGH TEMPERATURE  HIGH-
PRESSURE BFAM DYEING PLANT.

Applicant & Inventor : DEVENDRA SOMABHAI NAIK.
77, JAI AMBE SOCIETY. ADAJAN ROAD. SURAT-
395009, GUJARAT, INDIA.
59/BOM /80 Filed on Murch 15, 1982.
(Post dated to April 22, 1982).

Complete after provisional left on 19th Jan. 1983.

Appropriate offico for opposition proceedings (Ruic 4,

Application No, :

. Patents Rule 1972) Patent office, Bombay branch.

9 Claims
Claim 1

An improved high temperature high pressure beam dyeing
plant comprising an autoclave for dyeing fabric contalning
perforated beam; a  heat exchanger; a liguor circulating
pump. A closed main pipe line connecting the said autoclave,
the sald heat exchanger and the said pump for circuluting
the dvestuff, un airpressure vessel provided asbhove the said
uutoclave and 18 connected to the top of the autoclave
through a pipe line and provided with a valve, another pipe
line is connecter between the sald muin pipe Jine apd the
said air pressure vesscl through another valve, the said air-
nressure vessel through another valve, the said alr-pressure
vessel is provided at its top with an inlet for dyestaff, an

" oir oullet n pressure gaupe and a compressed air supply Hne;

and a drain valve provided in the bottom side of tho said
main pipe line ior drwning out finully the nsed lguov

(Prov. specn, 6 pages. Dre. 1 sheet.
Comp. specn. 10 pages. Dres. 2 sheets).

CLASS 172 D, 172 D= 152184,

Int. C1. D 01 h 1/18.
BOBBIN HANGER,

Applicants & Inventors : SHINZO KITAMURA OF 1-18,
DECGUCHI, 1-CHOME, HIRAKATA-SHI, JAPAN,
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Apph(.atlon No. 247/Cal/79 filed March 14, 1979,

Approprate Office [or Opposition Proceedings (Rule 4,
Patents Rules, 1972) Palcnt Oflice, Calentta.

4 claims

A bobbin haager, which compriscs, a4 bobbin-holding barrel
being inserted into a holc of a1 bobbin and hanging said
bobbin by fingers projecting ovut of the lower part of the
outer circumferentinl surface of said holding barrel and a
securing member through which said holding barrel is attach-
cd to a shank rotatably and swinvably; characterised in that
said securing member is provided ut its lower end with a
bearing, racc-receiving spherical surfuce and is suspended
through the medium of both said shunk provided with a
neck and a round trunk part from sald bearing race-receiving
spherical surface upward and a ball bcanng having a retainer
provided on said bearmg race- ru.emmz spherical surface: the
top part of said securing member is provided with a through
hole at an interval of n broad clearance between itself and
said shank and the peripheral repgion of said through hold is
formed with u spherical surfuce concentrical with said bear-
ing race-receiving spherical surface formed at the lower end
of said shank; and a cap plide, which has through-holc
formed leaving n narrow gap between itsell and said round
trunk part of said shank and is formed with a concaved
spherical surface subatantially parallel with the spherical top
surface of said securing member, which cop plate mounted
on the top face of suid securing member and is arranged a
coiled sprfg on its top face, thercby said cap plate being
ahle to be pressed to the side of suid securing member by
said coiled spring.

(Compl. specn 20 pages. Digs. 2 sheets).

PATENTS SEALED

143021 148726 150132 150647 150650 150699 150729 150760
150784 150785 150810 150811 150855 150908 150961 150977
151019 151044 151049 151065 151079

RENEWAL FEES PAID
116816 116944 117879 117889 117904 117913 117957
117961 118004 118005 118144 118196 118205 118253

118266 118335 118363 118379 118604 118720 118737
118742 118844 118999 119031 119110 119194 119387
119456 119663 120469 120556 120975 122046 122248
122253 122314 122720 122766 123205 123399 123453 123744
123855 123907 124015 124204 124589 128057 128073 128308
128426 128699 128790 128864 128873 128907 128932 129066
129264 129331 129389 129600 129712 129842 129843 130926
132414 132617 133114 133168 133173 133182 133347 1335664
133714 133740 135227 135355 135388 135411 135472 135805
135880 136198 136205 136301 136428 136436 136662 136705
136706 136963 137058 137088 137099 137254 137416 137469
137492 137500 137527 137588 137679 137738 137954 138095
138108 138152 138333 138544 133849 138997 139417 139618
139894 139965 140096 140133 140180 140589 140646 140656
140689 140780 141056 141139 141540 141594 141649 141699
142035 142172 142308 142331 142403 142405 142434 142607
142657 142803 142840 142970 142976 142995 143239 143268
143367 143378 143565 143650 143687 143695 143737 143740
143745 143947 143806 143818 143828 143931 144036 144075
144097 144117 144171 144230 144231 144326 144396 144400
144422 144479 144527 144551 14d6sd 144939 144967 144969
144985 145006 145051 L5113 145230 145256 145376 145640
145726 145738 145753 115759 145790 145795 145796 145832
145931 145979 146009 146141 146221 146225 146255 146250
146359 146363 146378 146419 146452 146514 146659 146748
146810 146R92 146858 146899 J460R2 147014 147156 147273
147414 147423 147425 147446 147448 117467 147551 147855
147856 147898 147954 148032 148126 148203 148206 148303
148313 148316 148317 148416 148429 148466 14R496 148538
14R565 148569 148570 148580 148037 148658 J48708 148761
148770 148772 148776 148777 144782 148826 (48893 148974
149019 145107 149189 149242 149249 149266 149267 149274
149280 149314 149404 149433 149470 149570 149665 149666

149694 149716 149733 149762 149790 149849 149858 149869
149870 149871 149873 149881 149883 149900 150036 150065
150086 150093 150177 150182 150190 150242 150249 150253
150258 150262 150281 130263 150282 150284 150285 150286
150326 150336 150338 150341 150342 150343 150344 150345
150347 150351 150352 150355 150395 150404 150405 150408
150410 150422 150451 150530 150556 150585 150586 150603
150631 150635 150636 150713 150717 150779 150798 150790
150848

CESSATION OF PATENTS

113500 113506 113512 113513 113526 113527 113530 113532
113560 113565 113578 113581 113584 113605 113616 113619
113620 113626 113630 113637 113638 113639 113643 113652
113655 113661 113665 123458 139588 142074

RESTORATION PROCEEDINGS
1

Notlce is hereby given that an application for restoration
of Patent No. 148029 daied the 31st Jonuary, 1978 made by
Girling Limited on the 12th January, 1983 and notified in the
Gazette of India, Post-TII, Section 2, dated the 23rd April,
1983 has been allowed and the said patent Testored,

(2)

Notice is hereby given thut an application for restoration
of Patent No. 148984 dated the l4tE May, 1979 made by
Guest Keen Willilams Limited on the 22nd February, 1983
and notified in the Gagctte of India, Part-III, Section 2 dated
tho 28t]h Muy, 1983 has been allowed and the said patent
restored,

REGISTRATION OF DESIGNS

The {foVlowing designs have been registered, They are nol.
o en to iispection for a period of two_years from the datc

registration except as provided for in Section 30 of the
Demgn Act, 1911.

The date shown in the each entry is the dute of registra-
tion of the design included in the entry.

Class 1. No, 152963. K. W. Engineerin Works (Regd.),
on Todian Partnership firm, pposite  Industrial
Estate, Link Road, Ludhiapa (Punjab) Indiu.
“‘Chain Wheel Set™, 4th April, 1983.

Class 1, No. 153310, TT (Private) Limited, Dooravanina-
gar, Bangalore 560 016, Karnataka, India, a Com-
pany duly organised and existing ‘under the laws
of the Union of India. “Pressurec Cookers™. 2&th
Tuly, 1983.

Class 1. No. 152994, Deshraj Gupta & Co, Pvt. Ltd., of
4634 Ajmeri Gate, Delhi-110006, India, an Indian
Company. “Pressure Regulator Valve fir use with
LPG Cylinder”.  13th April, 1983.

Cluss 1. No, 152939. Glass Equipment (India) Ltd., having
a registered officc at 603, Deep Sikhn, 8- Rujendx.a
Place, Wew Delhi- 110008 Tndia, “Toke OQur
Tong Holder”. 26th, March, 1983.

Class 1. No. 153125. Maya Panchal Industries, 216A Fall-
land Road, Sanghvi Godown Khethwadi, 10th
Tane Bombay 400004, Maherashtru, India, =«
rcggigtered Partnership firm. “Tea Ball”. 24th Me- .
1983,

No. 152769, General Plastics (P) Ltd.,, 0Old Post
Office Road, Uduapi 576 101, Karnataka, India. an
Indian Company. “Fishing Tlots". 16th Febiu-
ary, 1983.

Jlass 3. No. 153392, Eaple Tlask Privale Yimited (an exist-
ing Compiny under the Compnnies Act) at Fagle
Pstate, Talepaon-41¢ 507, District Pune, Maha-
rashtra  State, Tndia, “Vacuum Flesk™.  26th
Aungust, 1983,

Cliss 3. No. 153393, Lagle Flask Private Limiled, (an cxXist~
ing Company under the Companies Act) at Eaple
Estate, Talegaon-410 507, District Pune, Maha-
rushtra  State,  Endia. “Vacunm  Flosk™. 26th
Atrgust, 1983,

]

Tass
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Clac: 3, No. 153394, Eagle Flask Privote Limited, (an exist-
ing Company under the Corapaniss Act) at Vagle
Hstate. Tuleguon-410 507, wisia ot Pune, Maha-
rashtva State, Todia,  “Vacuum  Fleok™  26th
Augnst, 1983,

Cla~s 3, No. 153393, Tugle Flask Private Limited, (an exist-
ing Company under the Companies Act) at lagle
Tstote, Talegaon-410 507, Dis.cct Puue, Maha-
rashtra State,  Indin.  “Vacuum  Floek™ 26th
Auypust, 1983,

Clz » 3. No. 153396. FKagle Flask Private Limi(ed, (an cxist-
ing Company under the Companics Act) at Eagle
Estate, Talcgaon-410 507, District Pune, Maha.
rashtra  State, Tmdia, “Vacnum  Flesk”.  26th
August, 1983,

Class 3. No. 153397, Eagle Flask Private Limited, (an exist-
ing Company under the Companics Act) at Eaglg
Estate, Talegaon-410 507, District Pune, Maha-
rashtra  State, India. “Vacuum Flesk™  26th
August, 1983,

Cla-s 3. No. 153386. Eagle Flask Private Limited, (an exist-
ing Compuny under the Companics Act) at Eagle
Estate, Talegnon-410 507, District Pune, Maha-
tashtra State, India. “Vacuom Flask”, 26ih
August, 1983,

Clews 3. No. 153387, Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) nt Eagle
Estate, Talegaon-410 507, District Pune, Maha-
rushtra  State, India. “Vacuum Flosk™.  26th
August, 1983,

Cls » 3. No. 153388, Eagle Flask Private Limited, (an exist-
ing Company under the Companicy Act) at Eagle
Cstate, Tulegaon-410 507, District Pune, Maha-
rashtra  State, Tndin, "Vacuum Flesk”.  26th
August, 1983,

ae — =

Class 3. No 153389, Tegle Flosk Private Limited, an exist-
ing Comnany under the Companies Act) ul Lagle
Estate, Talcouon-410 507, District Pune, Maha-
rashter  State, India.  “Vacoum  Fleek™. 26:h
August, 1483,

Class 3. No. 153390. Tagle Flask Private Limited, (an exist-
ing Company under the Companics Act) at L glc
Estate, Talegaon-410 507, District Pune, Maha-
rashtra  State, Tndia, “Vacuum Flesk”.  26th
August, 1983,

Class 3. No, 153391, Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Engle
Egtate, Tuolegaon-410 507, Distr.ct Pune, Muba-
rashtra  State, Twdin, “Vacuum Flesk”.  24th
August, 1983,

Class 8, No, 153043, Aspinwiall & Company (I'tavancolie)
Limited, P.0. Box Wo. 5, Chavadi Puambn,
C.CN.B. Road, Alleppey-688 001, XKerala State,
AE;]S Indian Company, ‘“Carpet”. 21st  April,
3.

Clasg 8. No. 153044, Aspinwall & Company (Tranvancore)
Limited, P.O. Box No. 5, Chavadi Parambu,
C.C.N.B. Road, Alleppev-688 001, Kerala State,
An Indion Company. “Carpet”. 21st April, 1983.

EXTENSION OF COPYRIGHT FOR THE THIRD PERTOD
OF FIVE YEARS
Nos, 145021, 145022, 145023, 145024.—Class-4,

DR. K. V. SWAMINATHAN

Controller General of Patents,
Designs and Trade Marks
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